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HON'BLE MR.M.L.CHAUHAN, MEMBER (J)
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The applicant has filed this OA thereby praying for the following
relief : ) A

“by an appropriate order or direction, the respondents may kindly

be directed to immediately take action in the matter of the
applicant for treating his services as regular or his services
should be treated regular atleast now in view of the fact that he
was selected at the time of his appointment itself. . In this
regard,- the applicant may also kindly be awarded all
consequential benefits as he is entitled with the benefit of
promotion on the higher post, as the respondents have promoted
the Class-IV employees junior to the appllcant on the post of LDC
followed by - UDC." : . ,
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2. Notice of this OA was given to the respondents, who have filed

their reply. In the reply it has been stated that the applicant was

appointed on ad hoc basis and his services cannot be regularised dehorse
the rules. The respondents have also filed addltlonal reply, in which it
has been stated tnat recently the Corporation has taken a decision to
conduct a Special Qualifying Examination for regularisation of adhoc LDCs
and - Stenographers and the said examination was proposed to be held on
4.5.2003.  On the basis of such decision, respondent No.2 issued

' Memorandum dated 9.4.2003, by which the concerned adhoc employees had

been informed about holding of the said examination on 4.5.2003.  The
name of the appllcant finds place at S.No.3 therein. However, the said
examination was proposed to be held on 11.5. 2003, as intimated vide
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withdraw the OA. S,

~

letter dated 24.4. 2003. The  said Special Departmental Quallfymg
E:xammatlon was held on 11.5. 2003 and the result 'thereof was declared by
respondent No.l v1de office” order No. lO of 2003 issued under No.A-
36(13)/2000—Exam. dated 1.7.2003, wherein the name of the appllcant d1d .
not find place. Meaning tnereby, the applicant had falled and had not

' quallfled in the said exammatlon. The respondents have also submitted

1n the reply tnat on earlier occasion also the appllcant had appeared [}m

. the competetive .examination but failed in.the said exammatlon also.
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3. . We have heard the learned _counsel for the parties. Learned.
counsel for the applicant submits that his' case has not been properly

consz.dered by the respondents pursuant to Special Departmental Quallfymg‘
l:.xamlnatlon held on 11.5.2003 inasmuch as no weightage of past experJ.ence A
~‘has been glven to him.- ‘We have cons1dered the subm1ssmns made by the
learned ‘counsel” for tne applicant. Smce in the present OA, case .of the
appllcant is not based on " the scheme under Wthh tne aforesaid

) exam1nat10n was. held in the year 2003, as such, it is not permtssmle_ for

him to raise thls contentlon. It will be _open for the .applicant to raise

such contentlon, as may be avallable under law, by. filing subsequent OA,

if so adv1sed. At this stage, learned counsel for the applicant wants to
. . N
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4. " In view of what has been stated above, the appllcant is pel:mltted
to w1tndraw this OA with llberty to file a duly constltuted OA, in case

he is aggrieved by the Special Departmental Qualifying Exammatlon held
- in tne year 2003.

5. The oA stands disposedvof accordingly with no order as to costs.
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- - (M.L.CHEGHAN) *
8 _MEMBER (J) -



